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MADHYA PRADESH ACT
No. 25 or 1972
THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) ADHINIYAM, 1972,

[Received the assent of the Governor on the 14th August 1972; assent first published in the
“Madhya Pradesh Gazette”, Extraordinary, dated the 2ind August 19721

An Act to provide for the Salaries and Allowances of the Ministers.

Be it enacted by the Madhya Pradesh Legislature in the Twenty-third Year of the Reublic
of India as follows (o

L. This Act may be called the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972.
2 In this Act unless the context otherwise requires, “Ministers” includes "Chiel Minister”.

#3, There shall be paid a salary per mensem of rupees thirty thousend to the Chief Minister,
rupees twenty seven thousand to cach Minister, rupees twenty five thousand to Minister of State,
rupees twenty thousand to Deputy Minister and Parliamentary Secretary.

#% 4. (1) There shall be paid to the Chief Minister a Sumptuary Allowance of fifty thousand
rupees, to each Minister thirty thousand rupees and to each Minister of State, Deputy Minister
and Parliamentary Secretary twenty five thousand rupees per Mensem.

(2) There shall be paid to the Chief Minister and to each Minister a Constituency Allowance
of twenty seven thousand rupees per menscm and to each of Minister of State, Deputy Minister
and Parliamentary Secretary a Constituency Allowance of twenty seven thousand rupees per
mensem.

(3) There shall be paid to the Chief Minister, each Minister, Minister of State, Deputy Minister
and Parliamentary Secretary a Daily Allowance of one thousand two hundred rupees within the State
and one thousand five hundered rupees outside the State per day during the term of office.

5. (1) Each Minister, Minister of State, Deputy Minister and Parliamentary Secretary shall
be entitled, without payment of rent, to the use of a furnished residence throughout his term of
office at Bhopal and for the period of the one month immediately thereafter, and no charge shal}
fall on the Minister or Minister of State or Deputy Minister or Parliamentary Secretary personafly
in respect of the rnaintenance of such residence.

Explanation.—¥For the purposes of this Section "residence” includes the staff quarters and
other building appurtenant there to and the garden thereof and “maintenance” in
relation to a residence includes the payment of local rates and taxes and the
provision of electricity and water.

(2) If a Minister or a Minister of State, or a Deputy Minister or a Parliamentary Secretary,
does not avail of the benefit of sub-section (1}, be shall, in lieu thereof, be entitled to a house-
rent allowance equal to twenty per centum of the salary payable to him under Section 3

*1.aw Departments Notification No. 2536-227-XX1-# (), dated the 3rd June 2010,
## [ aw Departments Notification No. 2829.188-XX1-31 (W), dated the 16th May 2012.
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{3) In addition {0 a free furnished residence at Bhopal under sub-section (1), each Minister,
Minister of State, Deputy Minister and Parilamentary Secretary shall also be entitled to the use
of a furnished residence without payment of rent at any other place which the Mate Government
may, from time to time for purpose of this Act, declare to be the place of official residence of
the Minister, Minister of State, Deputy Minister or Pariiamentary Secretary, as the case may be,
so long as such declaration remains in force.

(4) The expenditare to be incurred in respeet of furnishing of the residence provided to a
Minister, a Minister of State, a Deputy Minister or a Parliamentary Secretary, as the case may
be, under sub-section (1} shall be sublect to the following monetary Hmits —

Minister . . Thirty-five thousand rupees.
Minister of State .- Twenty-five thousand rupees.
Deputy Minister - Twenty thousand rupees.
Parliamentary Secretary .. Fifteen thousand rupees,

(5) The annual expenditute to be incurred in respect of upkeep, annual repair and maintenance
of the residence and garden provided under sub-section (1) shall be subject to such monetary limits
as may be laid down by mile made in this behalf by the State Government.

6. {1} There shall be provided to each Minister, 10 each Minister of State to each Deputy
Minister and to each Parlimentary Secretary for his use a suitable motor-vehicle purchased and
maintained at public expenses in accordance with the mles to be made by the State Goveroment
in that behalf.

# (2} The State Government shall also provide at public expense two chauffer for each such
motor vehicle and also supply for each motor vehicle, motor fuel consumed for journeys (other
than journeys for which travelling allowance is admissible) performed by each such motor vehicle
subject to a maximum of three hundred and fifty litees per month in the case of motor vehicle
provided to a Minister, three hundred litres per month in the case of motor vehicle provided to a
Minister of State, two hundred and seventy five litres per month in the case of a motor vehicle
provided to a Deputy Minister and two hondred and fifty litres per month in the case of motor
vehicle provided to a parliamentary Secretary.

I

#% %7 (1) A Minister, a Minister of State, a Deputy Minister, and a Parliamentary Secretary
and the members of the family of the Minister, the Minister of State, the Deputy Minister or
Parliamentary Secretary, as the case may be, shall be entitled to medical attendance and treatment,
free of charge, on the scale and conditions applicable to, the members of the All India Services
and members of them families under the rules relating to medical attendance and treatment, made
from time to time, under the All India Service Act, 1951 (XXX of 1951).

(2) While on tour underiaken by him in the discharge of his official duties outside India, a
Minister, 2 Minister of State, a Deputy Minister and a Parliamentary Secretary shall also be entitled
to such medical attendance and treatment, free of charge, as may be admissible to the Head of
the India Mission at that place.”.

8. A Minister, 3 Minister of State, a Deputy Minister; and a Parliamentary Secretary shail
ROt~

{a) daring the tenure of his office for which he draws salary and allowance, practice
any profession or engage in any trade or undertake for remuncration any
employment other than his duties as Minister, Minister of State, Deputy Minister

or. Parlizment 3 sand

* Law Departments Notification No, 10648-XX1-31 (W) dated the Sth May 1987.
** Law Departments Notification No. 5171-XXI-3 (W) dated the 24th May 1989,




(b)

While he draws salary and allowance for his office be entitled to any salary or
allowance as member of the Madhya Pradesh Legislative Assembly.

9. (1) A Minister, a Minister of State, a Deputy Minister, and a Parliamentary Secretary
shall in accordance with the made rule made in this behalf by the State Government, be
entitled to—

(a) travelling allowance for himself and the members of his family dependent upon
him and for the transport of his and his family's effects—
(i} in respect of the journey to Bhopal from his usual place of residence out of
Bhopal for assuming office ; and
(if) in respect of the journey from Bhopal to usual place of residence out of
BHOPAL on relinquishing office; and
(b) travelling and daily allowances in respect of tours undertaken by him in the

discharge of his official duties whether by land, Isea, or air.

(2) Any travelling allowance under this section may be paid in cash or free official transport
provided in lieu thereof.

(3} In addition to travelling and daily allowances payable in respect of tours specified in
clause (b) of sub-section (1), a Minister, a Minister of State, a Deputy Minister, and a Parliamentary
Secretary shall be entitled, without payment of any charge, to accommondation in and provision
of electricity at circuit houses and Rest Houses maintained by the State Government, for the period
of their stay during such tours.

+ 9.A. All allowance payable and furnished residence without payment of rent and other
prequisities admissible to a Minister, a Minister of State, a Deputy Minister, and a Parliamentary
Secretary under this Act shall be exciusive of Income Tax which shall be payable by the State
Government at the maximum rate payable by a Minister, a Minister of State, a Deputy Minister,
or a Parliamentary Secretary as the case may be. Out of the total amount of income acCrung
from the above allowance and perquisites payable to a Minister, a Minister of State, a Deputy
Minister, or a Parliamentary Secretary the amount of the limit of exemption from Income Tax
and standard deduction, what soever as admissible from time to time, shall not be deducted.”.

10. The date on which any person becomes or ceases to be a Minister, a Minister of State,
a Deputy Minister, or a Parliamentary Secretary, shall be potified in the Gazette and any such
notification shall be conclusive evidence of the fact that he became or ceased to a Minister, a
Minister of State, a Deputy Minister, or a Parliamentary Secretary on that date for all the purposes
of this Act.

11. (1) The State Government may, by notification, make rules for carrying out the purposes
of this Act.

(2} All rules made under this Act shall be laid on the table of the Legislative Assembly.

12. The provisions of sub-section (3) of Section 9 shall be deemed to have come into force
on the 21st Jamuary, 1957,

13. The Madhya Pradesh Salaries and Allowances of Ministers Act, 1956 (V of 1957), is
hereby repealed.

* Law Departments Notification No. 7831-XXI-31 (1) dated the 20th August 1997.
GCPB—158—USGAD--30-5-13—250.
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MADHYA PRADESH ACT
No. 19 or 2010,

THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) SANSHODHAN

ADHINIYAM, 2010.

[Received the asseat of the Governor on the 29tk May 2010; assent first published in the “Madhya Pradesh
Gazelte (Extra-ordinary)”, dated the Ird June 2010.} .

An Act Further to amend the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972,

Be it enacted by the Madhya Pradesh Legislature in the Sixty first Year of the Republic of India
as follows:—

1.(1) This Act may be called the Madhya Pradesh Mantri ( Vetan Tatha Bhatta) Sanshodhan
Adhiniyam, 2010. Do

(2) 1t shall be deemed to have come into force from the 26th day of March, 2010.

2. For Section 3 of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyﬂﬁa, 1972 {No.
25 of 1972) (hereinafter referred 1o as the Principal Act), the following section shall be substituted,
namely :—. :

“ 3, There shall be paid a salary per mensem of rupees thirty thousand to the Chief Minister,
rupees twenty seven thousand to each Minister, rupees twenty five thousand to Minister of State, rupees
twenty thousand to Deputy Minister and Parliamentary Secretary.”.

3. For Section 4 of the Principal Act, the following section shall be substituted, namely ;-

“4, (1) There shall be paid to the Chief Minister, each Minister, Minister of State, Deputy Minister
and Parliamentary Secretary a sumptuary allowance of eighteer thousand rupees per mensem.

{2) There shall be paid to the Chief Minister, each Minister, Minister of State, Deputy Minister
and Parliamentary Secretary a constituency allowance of sevenicen thousand rupees per mensem.

(3) There shall be paid to the Chief Minister, each Minster, Minister of State, Deputy Minister
and Parliamentary Secretary a daily allowance of seven hundred and fifty nupees within the State and
nine hundred rupees out. side the State per day during the term of office.”,

Foraialar, WIrEeRY YOl @ ST WOT, TR SR YRR e TEvier, it § qiEa aan et — 2010,




TH IR www.govtpressmp.nic.in 9
ff TR dre fear s TR R

U 241] AT, JUER, S 16 T8 2012— 39 26, Tk 1934

fafy si faumt =rt faam
e, feis 16 7€ 2012

. 2829-188-FFRIH-31- (W) —HeAYY faum @ =1 fr=fafaa sifufam g @ femisw 14 58, 2012 1 wgmfew
T 1 SATAN W< 8 G ¥, TIGgR SeayRel ® SIHEr % ol wenify femn wman .

TEYRY &% TSI & T F q7 ARIER,
AT qTEE, TR Gfed,

qegyey Afyfray
AR W F R02R
HeAUSYT WAl (AT qm WHT) Hoied fuf=m, 09%

[ At 9% W3, 2033 I TwaUTe i AT WA gE. AR ¢ HeawR et TeTaw (Srrywor)’ # fiw g8 WE, o
Y WHER TR st 7, ]

HeEAWe W (S Ao W) afufrEm, 29 @t X wentie w Y ¥ sfufem.

Yd RIS & fged o § guewey faym-tea g fefefae ®w # ww
asrfufrafia & .—

. 39 Iy w1 Wi W Aeayey HEt (a9 qen We) guieE etfufem, 093 ®. <iferm .

R. HEAYQET T (AT aur W ) fufEm, 99 (wHIS Yy T RYR ) Wl UNT ¥ % T o ¥ & uf-
W, tefafad amr g &t 9w, sterfd; — T

% (%) AT R TSI ESIR U, Yk Tt o i g v, Ui T W, 30 WeRN v,
T Ao WHrT O B TS T BN RO Wk e foar som, A e

e <R o

481



482 : TeAYRyl T9H, f&isw 16 TE 2012

(R) WA qoT Uelsh Wil ohl HeTEd g S Faiert & O a9r wde I Wi,
I W AT gagE afvd @ aEd e v wfane Fatem-aw v foan
ST

(3) T, wees W, T s, Su st qer dedia atua wy SHet ueraty & e
T & et Tk 29 o) 9 ¥ a7 9 o ded Th g1 uie | €0 wfafe
fen uer fean o

e, feid 16 18 2012

. 2830-188-FFhIH- (WI.).—9RA & WU F TT=T 348 % WUE (3) & ITH H, Ty Wlt (I a=n
) WY AfufEm, 2012 (FHE 25 WA 2012) &1 ST SR UIUE % WIMSR 9 TAGgR WeRrvE oA
S ®.
TAYRY & TSI F AT H AT SRR,
A9 qred, TR gfa.

MADHYA PRADESH ACT
No. 25 or 2012
THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) SANSHODHAN
ADHINIYAM, 2012

[Received the assent of the Governor on the 14th may, 2012 assent first published in the “Madhya Pradesh Gazette
(Extra-ordinary)”’, dated the 16th May, 2012.]

An Act further to amend the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam,
1972.

Be it enacted by the Madhya Pradesh Legislature in the sixty-third year of the Republic of
India as follows:—

Short title. 1. This Act may be called the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Sanshodhan
Adhiniyam 2012.

S“‘:?ﬁt‘;ﬁon of 2. For Section 4 of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972

ection 4.

(No. 25 of 1972), the following section shall be substituted, namely:—

Sumptuary “4. (1) There shall be paid to the Chief Minister a sumptuary of fifty thousand allowance
2;;2;&2;:; rupees, to each Minister thirty thousand rupees and to each Minister of State,
allowance and Deputy Minister and Parliamentary Secretary twenty five thousand rupees
daily allowance. per mensem.

(2) There shall be paid to the Chief Minister and to each Minister a constituency allowance
of twenty seven thousand rupees per mensem and to each of Minister of State,
Deputy Minister and Parliamentary Secretary a constituency allowance of twenty
seven thousand rupees per mensem.

(3) There shall be paid to the Chief Minister, each Minister, Minister of State, Deputy
Minister and Parliamentary Secretary a daily allowance of one thousand two
hundred rupees within the State and one thousand five hundred rupees outside
the State per day during the term of office.”.
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MADHYA PRADESH ACT
No. 23 or 2017

THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) SANSHODHAN
ADHINIYAN, 2017
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MADHYA PRADESH ACT
No. 23 or 2017

THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) SANSHODHAN
' ADHINIYAM, 2017

[Received the assent of the Governor on the 18" August, 2017; assent first published in the "Madhya Pradesh Gazette (Extra-
ordinary)", dated the 24™ August, 2017].

An Act further to amend the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic of
India as follows :—

1. (1) This Act may be called the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Sanshodhan
Adhiniyam, 2017. .

(2) It shall come into force from the date of its publication in the Madhya Pradesh Gazette.

2. For Section 2 of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 2017
(No. 25 of 1972) (hereinafter referred to as the principal Act), the following section shall be substituted,
namely:—

~“2. In this Act unless the context otherwise requires,—
(a) “Minister’’ includes Chief Minister;

(b) “Ex-Chief Minister’” means the Ex-Chief Minister of the successor State of Madhya
Pradesh and includes such Ex-Chief Minister of existing State of Madhya Pradesh
who was elected from the Vidhan Sabha constituency of the successor State of
Madhya Pradesh;

(c) “Existing State of Madhya Pradesh’’ and “successor State of Madhya Pradesh’” shall
have the same meaning as assigned to them in clause (e) and clause (j) of the Madhya
Pradesh Reorganisation Act, 2000 (No. 28 of 2000).

3. In Section 3 of the principal Act, for full stop, colon shall be substituted and thereafter the
following provisos shall be added, namely:—

“Provided that a Ex-Chief Minister’’ shall be entitled to an honorariun which shall be
equivalent to the salary of a Minister:

Provided further that if a Ex-Chief Minister holds any post of Minister in the Central
Government or State Government, then he shall not be entitled to such honorarium
during that period.”.

4. In Section 4 of the principal Act,—

(i) in sub-section (1), shall full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:—

“Provided that a Ex-Chief Minister shall be entitled to a sumptuary allowance equivalent
" to a Miunister, but he shall not be entitled to the sumptuary allowance as a
Member of Parliament or Member of Legislative Assembly,’”;.

(ii) in sub-section (3), for full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:—
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and

“Provided that a Ex-Chief Minister shall be entitled to a daily allowance equivalent to a
Minister, but he shall not be entitled to the daily allowance as a Member of Parliament
or Member of Legislative Assembly.”.

5. In Section 5 of the principal Act,—

(i) in sub-section (1), for full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:— ’

“Provided that a Ex-Chief Minister shall be entitled throughout his life, without payment
of rent, to the use of a furnished residence equivalent to a Minister.”’;

(ii) in sub-section (4), for full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:—

“Provided that the provision of this sub-section shall apply to a Ex-Chief Minister as it
apply to a Minister.”’; .

(iii) in sub-section (5), for full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:—

“Provided that the provision of this sub-section shall apply to a Ex-Chief Minister as it
apply to a Minister.”’.
6. In Section 6 of the principal Act,—

(i) in sub-section (1), for full stop, colon shall be subsitituted and thereafter the following
proviso shall be added, namely:—

“Provided that the provision of this sub-section shall apply to a Ex-Chief Minister as it
apply to a Minister.”’;

(ii) in sub-section (2), for full stop, colon shall be substituted and thereafter the following
proviso shall be added, namely:—

“Provided that the provision of this sub-section shall apply to a Ex-Chief Minister as it
apply to a Minister.”’.

7. In Section 7 of the principal Act, in sub-section (1), for full stop, colon shall be substituted
and thereafter the following proviso shall be added, namely:—

“Provided that a Ex-Chief Minister shall be entitled to the facilities provided under this
sub-section.”’.

8. In Section 9 of the principal Act, in sub-section (3), for full stop, colon shall be substituted
and thereafter the following proviso shall be added, namely:—

“Provided that a Ex-Chief Minister shall be entitled, without payment of any charge, to
accommodation in and provision of electricity at, circuit houses and rest houses
maintained by the State Government.””.

9. In Section 9-A of the principal Act, for full stop occurring at the last place, colon shall be
substituted and thereafter the following proviso shall be added, namely:—

“Provided that the provision of this section shall also apply to a Ex-Chief Minister.”’.

10. (1) The Madhya Pradesh Mantri (Vetan Tatha Bhatta) Sanshodhan Adhyadesh, 2017
(No. 2 of 2017) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under the corresponding provision
of this Act.
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MADHYA PRADESH ACT
No. 10 oF 2024

THE MADHYA PRADESH MANTRI (VETAN TATHA BHATTA) SANSHODHAN
ADHINIYAM, 2024

[ Received the assent of the Governor on the 6" August, 2024; assent first published in the ‘““Madhya Pradesh
Gazette (Extra-ordinary)”’, dated the 9" August, 2024.]

An Act further to amend the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972.

Be it enacted by the Madhya Pradesh Legislature in the Seventy-fifth year of the Republic
of India as follows :—
Short title and 1. (1) This Act may be called the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Sanshodhan
commencement. Adhi niy am, 2024.

(2) It shall come into force from 1% July, 2024.

Dele_ﬁon of 2. Section 9-A of the Madhya Pradesh Mantri (Vetan Tatha Bhatta) Adhiniyam, 1972
Section 9-A. (No. 25 of 1972) shall be deleted.
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